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The following Act of the G

ujarat Legislature having been assented (o by the
Governor on the 17th Februar

Y, 1984 is hereby published for generai information,

K. M. SATWANI,
Secrefary to the Government of Gujarat,
Legal Department

GUJARAT ACT No. 2 oF 1984,

(First published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 21st February, 1084),

4N ACT

further to amend the Bombay Motor Vehicles Tax Act, 1958.

It is hereby enacted in the Thirty-fifth Year of the Republic of India ag
follows;—
1. (7} This Act may be called the Bombay Motor Vehicles Tax (Gujarat Short,
Amendment) Act, 1984. title and
cOmmen.
(2) It shall be deemed to have come into force on the 99th December, cement.
1983,
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9. In the Bombay Motor Vehicles Tax Act, 1958 (hereinafter referred to
as “the principal Act”), in section 3-A, in sub-section (1), for the words
“on all omnibuses which are exclusively- used or kept for use in the State as
contrach carriages’, the words “on sall omnibuses which are used or kept for
use in the State exclusively as contract carriages”shall be and shall be deemed
to have been substituted on the lst April, 1982. '

3. (1) The Bombay Motor Vehicles Tax (Gujarat Amendment) Ordinance,
1983, is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under

the principal Act as amended by the said Ordinance, shall be deemed to have
been done or taken under the principal Act as amended by this Act.

PRINTRD AT THE GOVERNMENT CENTRAL PRESS, GANCHINAGAR,

Bom.,
LXV

1954,

Guj.
O

15 of
1943,





